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I. STATUTORY RESOLUTION
SEEKING APPROVAL OF ISSUE
OF GOVERNMENT OF ASSAM
OF ASSAM NOTIFICATION NO.
PLA-906/82|125, DATED THE 30th
SEPTEMBER, 1982—(contd.)

II. THE ASSAM APPROPRIA-
TION (NO. 3) BILL, 1982-(contd)

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): Mr. Vice-Chair-
man, Sir. I rise to support the Statu-
tory Resolution moved by the hon-
ourable Minister of State for Home
Affairs, Mr. Laskar and the Assam
Appropriation Bill.

Sir, the Assam situation has reach-
ed a crucial stage and the President’s
rule has only five months 1o go and
we have to decide whether we go to
polls or face a constitutiona] dead-
lock, whether we opt for a democra-
tic process or for  its suspension.
This is a great moment of truth and
a decision is imperative. There is no
third alternative unless the Constitu-
tion is amended, doing away with
the one vear’s limitation on Presi-
dent’s rule,

Sir, this ig also a challenge to those
whp sermonise us on  democratic
norms, democratic values and prac-
tices in high-flown rhetoric in season
and out of season. It is my firm bel-
ief Sir, that normalcy can be uyltimate-
ly restored ‘only through a process of
democracy. It is quite reasonable
and realistic even if the agitationlea-
ders decide to go to the polls, cap-
ture the Government and try to res-
olve the issue on their own terms,
more so When they claim that they are
still at the heicht of popularity, And
those honourable Members who have
always seen a massive mandate  be-
hind this agitation now criticise  the
Government for going ahead with the
preparations for holding elections.
But, Sir, an election is a more con-
crete assessment of the popular man-
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date. So, Sir, what I would like to
say is — let us go to polls and what-
ever verdict the electorate gives, let
us accept it upholding democratic
norms. Sir, I shal] make it very
clear that to go to polls does not mean
closing the door for pegotiations, We
have been consistently insisting on
continuing to hold a dialouge, and
we mustn’t fail also to take note of
the positive results of the dialogue.

Sir, these are one of the positive
results of the dialogue that much bit-
terness hag gone giving place tp a
climate of serioug and purposeful eff-
orts to find a solution, Sir, it is, how-
ever, amazing to hear some  hon.
members as I was listening to them
yesterday, harping on the allegation
that the Government is not sincere
about the dialogue. Sir, I have re-
ferred to it a number of times on past
occasions. And I have reasong to
believe that even the hon, Members
are not sincere to themselves  when
they allege that the Government is
not sincere gbout the dialogue.

Sir, a question which had been
raised yesterday was: Why does not
Government delete the foreigners
from the list of voters? The Govern-
ment has been criticized thar they
have not been deleted from the lList.
In answer to that question I put a
counter-question: Who are the fore-
igners This is prescisely what the
Government and the agitation leaders
are trying to find out. Had they
found it out, any more dialogue would
have been redundant. This is what
they are going to check and find out.
Sir, whoever has gone degply into
the problem cannot but be seized of
the magaitude of the prob'em with its
myriad complications. Sir_ it is a
problem which has tangled for the
last 35 years, nay, 50 years, an inex-
tricable web  of complications. 1T
have referred to it in my last speech:
during the Budget discussion on
Assam. There is no doubt that there

is a technical snae that the refucces
from East Bengal have not been decl-
ared citizeng of this country. Can you
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take advantage of this snag and de-
mand their expulsion on the giound
that they are not Indian citizens? We
have to bear in mind that they are
not responsible for the partition of
the country; rather they are the vic-
tims of our decision fo partition the
countiry, even though it seems to be
an inevitable solution, I do admit, Sir,
there is a valid point in the question
that the refugees were not :veuly dis-
tributed in all the States. No doubt
there was a tremendous pressurve of in-
flux on the neighbouring Stales 1like
West Bengal, Assam and Tripura., But
we should also bear in mind that in
an abnormal situation like thiz when
they flee their country in peril, the
natural tendency is to go to the neigh-
bouring area just across the border.
But now these people—it ig a fact of
life—have been living in these three
States, for the last 35 years they have
settled down. How does *he question
of unsettling them come? Can we go
back jn time to 1947 riding as 1t were,
the time—machine as in the sciencg
fiction of H.G. Wells and apply the
norm ‘that distribution of the refugees
must be even? Sir, this wouvld mean
uprooting the refugees for the sncond
time, It is an inhuman .pproach to
the problem.

Then. again, haying taken the-exam-
ple of the Hindu refugees, let me
give some example of the religious
minorities, Sir, this is a oroblem, as
I was saying, which has existed not
for 35 years but for 50 years, since
the Muslims started. m.lg;;atmg frgm
Bengal to Assam in the undivided India
under the British rule. But I do not
go into that. But, since the British days
—and this particular fact I would like
to place before this august House—ithe
Revenue Department was always man-
ned by the local, indigenous Assamese.
Sir, till today this practice has been
followed from the lowest rank fo the

highest. Sir, if their entry is legalised,
who is to be held responsible for that?
Unfortunately, Sir, such people shout
at the top of f:ne1r voice today aceus-
ing the political parties of giving
settlement to the immigranty who are
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supposed to be not Indian -itizens. Let
us go back to the 50’s. At the time of
the States’ reorganisation we weni 1o
these people, seeking their support,
seeking their co-operation, to retain
the disputed district of Goalpara in
Assam., Then, Sir, the census came,
We again went to them sought their
co-operation, _appealeq to them, to
identify themselves with the indigenous
people of the State. They did it. This
process of assimilation was immedi-
ately under way. There is not a
single school till today among those
people whose medium is not Assamaese.
Now, suddenly, Sir, we discover that
they are foreigners.

I ask a question: Who has given the
stamp of permanency, the stamp of
legality to their entry into our country?
I raise this question: Who has gwen
the socio-cultural recognition to these
people? We did it, we, the local in-
digenoug Assamese people. Now we
cannot turn round and take a different
stand. Sir, it is assuring to me as a
Member from Assam that the hon.
Members and the Government are com-
mitted to the sovereignty and integyrity
of Assam. However, it will ke wrong
to say, as many think lke that, that
this entire agitation is inspired by
secessionist forces. Apart from a2 few
extremists who might think so, by and
large the agitation is not inspired by
secessionist forces. I can dare sgy that
the people of Assam, by and large,
even those who are in agitation .or
who were sometimes in agitalion are
opposed to such an’anti-national idea,
an idea propagated by a small coterie
of the agitation.

SHRI HAREKRUSHNA MALLICK
(Orissa): It is not clear. This point i3
not clear, whether the Government has
given the sanction of citizenship or
the people of Agsam. It is true that
the Government of India sanctioned
the citizenship rightly or wrongly
(Interruptions),

SHRI BIJOY KRISHNA HANDI-
QUE: I am talking about the rela
tionship, Sir.
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THE VICE-CHAIRMAN (DB.. RAFIQ

ZAKARIA): Mr. Handique, please go
ahead with your speech,

SHRI BIJOY KRISHNA HANDIQUE:

The people of Assam are always in
the national main stream since
the days of the national Inde-
pendence and will continue to
be so. Even yesterday a point
was raised by an hon. Member
that probably because of the wrong
policy of the Government {hese people
of Assam are being driven to the East,
" I do not agree with him. The pcople of
Assam are convinced, doubly cornvinec-
ed, that by remaining in the main
stream and sharing with the nation her
woes and sorrows, joy and happiness,
sufferings and fulfilment, responsibility
and tribulations his region can achiev-
peace, progress and prosperity, Sir i
is also in the larger interest of the
region itself, (Time bell rings)

Sir, I will need some time. I am the
only speaker from this side. I am the
first speaker.

THE VICE-CHAIRMAN (DR. EAFIQ
ZAKARIA): I have twenty-three
minutes within which five speakers
have to finish. (Interruptions).

SHRI BIJOY KRISHNA HANDIQUE:
Sir, it is true that the people of Assam
always wanted to remain in the main

3.00 P.M.

stream. They want to have a place
under the sun with honour and justice.
That the Government must not forget,
the nation must not forget, the Parlia-
ment must not forget. They must bear
this in mind. Rapid industrialisation,
priority for the indigenous people in
the utlisation of the benefits of indus-
tnahsatmn special tacilities and con-
cessions for setting up entrepreneur-
ship in industry as well as agricuiture,
job reservation in the public sector
as well as private sector, creation of
new avenues of employment to absorb
the unemployed men and women and
some conscious discrimination in fav-
our of the local, indigenous people in
land alienation, and such other
measures besides improvement in
communications. irrigation . facilities
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and flood control work, to mention
only a few, will definitely go z long
way in helping us find a base to build
up our economy.

Sir, we must admit that this agita-
tion has its positive aspects. We have
got to admit that it has focussed atten-
tion on certain genuine problems.
Never in the past has any agitation
pinpointed them so intensely and so
accurately and commanded the atfen-
tion of the entire nation, Buf, Sir, any
movement has its own curve; it reaches
its peak and then there is a gradual
decline. So, unless the mmaximum effort
is made at the peak-point, it is not
possible to wrest the maximum benefit.
Sincerely speaking, I do not want to
see this movement degenerate into an
agitation for agitation’s sake. I am
afraid, if that happens, the nation
would not take it seriously. ’

Sir, as regards the Statutory Resolu-
tion declaring all services in any es-
tablishment or shop dealing with 'the
essential commodities, as essential ser«
vices, the Governmeént is taking the
right step in fulfilling its obligaticns to
the society, to the people, S.r, ours
is a service-oriented State. The Gov=
ernment has a deep commitment to the
people. It will be just dereliction of
duty ‘and shirking of responsibility if
the Government fails o keep its com-
mitment to the people. This is a mighty
task before the Government. It 1is
amusing to bear hon. Members criticis-
ing the Government for alleged failure
of the law and order machinery for
allegedly allowing a handful of ele-
ments to hold the society to ransom
and sometimes we hear the criticism
that the Government is appeasing tha
agitationists. But we hear at the same
time, in the same breath, that the ~ov-
ernment is resorting to repression when
it wants to maintain the essential ser-
vices. Sir, if the services :ré main-
taineqd 'the question of taking punitive
action does not arise at all. (Interrup-
tions). I do not understand why there
should be any cause for apprehension.
Those who want to agitate like Mr.
Mallick on any issue, have g righi to
do so.

A
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SHRI HAREKRUSHNA MALLICK:
Am I to proceed to Assam then?

SHRI BIJOY KRISHNA HANDIQUE:
You are welcome. You can sell your
ideas there.

SHRI HAREKRUSHNA MALLICK:
I cannot be everywhere. (Interrup-
tions).

SHRI BIJOY KRISHNA HANDIQUE:
Those who want to agitate on any
issue have the right to do so. But those
who are in Government service must
bear in mind that they owe a responsi-
bility and obligation to the Govern-
ment. After all, what is Government?
Government ig nothing but a part of
the people, nothing but a part of the
society, entrusted with the job of
serving the society, Ultimately the
Government officers and Government
employees are responsible to the peo-
ple. So, under no circumstances the
people must be made to suffer,. Sir,
since there is not much time, I will
just refer to one problem about
which I have received telegrams from
Assam. I have received letters and
telegramgs from Assam., The honoura-
ble Minister. Mr. Laskar, iz from
Assam, The honourable Minister of
State for Finance, Mr. Rao, is also
here. Assam Tea Corporation in the
public sector has one of its main two
officers at my town, Jorhat. I do not
know for what reasons the corpora-
tion office is going to wind up this
office. - We fought for it in the
past. When the British Tea Company
wanted to wind it up in 1973, we
fought on the floor of the .Assam
Assembly and we got it stalled. But
now we have a report that it is going
to be wound up. There is panic among
the employees and there is the grea-
test criticism, accusation, that this
Assam Tea Corporation, which is a
public sector unit, is directed by
those who are in the private sector.
I doubt very much they being
in the private sector whether
they  understand the problems
of the public sector. It is true that
this Corporation is passing through
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troubled times. It is also true that
there must be a probe to find out what
is wrong with it and what should be
done. But by closing down ~»n office,
you don’t solve the problem. I don’t
have much time at my disposal; it has
a history behind it. So, I request Mr.
Laskar who comes from my State, to
look, into this problem personally, 1
also request Mr. Rao, the Minister of
State for Finance, to personally inler-
vene, and find out the cause, end it
they are convinced that it should be
closed down, well, let it be closed
down. But it cannot be the decisicn
taken by a few members of the Board
of Directors to close that office as they
want to do now. It cannot he (one at
their sweet will. With these words,
I reiterate my support to the Siatutory
Resolution moved by the honourable
Minister, Mr. Laskar, and the Assam
Appropriation Bill moved by the
honourable Mr, Rao. -

ot e Wig fam® (vey w3w):
Iagwisve i, § mwow fylagm
fagas, 82 < & 9w 9r 727 & faw
ggT THIE | 5an | 20 aFq R AT
gyrIT &L & | A gvan & 6y
¥z wwTes § fr g 9% ad 1w
X YT & AT qy | few
gradai w9 A § Al IR e
7 FE 7A@ FiAT AT 1 "
HIHTY GAGETEt O 3 g7 Forar |
wEd ¥ AT 9% a8 T oS ag
yaeay @3¢ i g | & wdar nyw
FT AT ZT QA BT G@ FTHO YT
YA G §U K¢ TN FSiE R
FIHT UST I WS sdvIeAr 4E @
fx oft ag fafdw faguw gnk um
FIHAT 9 QT & | AT wwar § for g
AHFAT & AT I g agt Fr
St dremifos yweqr g, QUAY @6
BT Ag T vE & 1 aefas g
ary #g & § fF feed dra ot #

TH yHeqr ¥ YT W FY ey mﬁa‘
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frae &1 & g dar oY geawsTe
agiaa. W@ AT A # qares o
H? AT A JF g I AW Fiferar
¥ FQ@EA wA qZAT B B AN
g gaffaa am § 3 e gw et w2
WR 9§ W@ E A1 ¥ 48 a9NEr 59
¥ AR amd @St g | omw
gara ) A1y v g 1 e # ofvarar
I afgam A1 faum e amrsm
AT ot fadar amr st a7 fratfea
®IX FY FETT AG 2 | F faw gaar
qe /FAr § IaFT wiv ag § fr faday
F17 § B IV G F 9@ 4@
qArad Tfze + wesr & A g Ay
gfee & o M g7 adF 7 N ey
F A RE wF Mo fe
ARl gwar  gEar St arfge
fe #la fgar & R 1w g
g1 SYamsye WA, AW ST
g fr qatae &1 arer s @ T
frges fafe & 2 ot vt gaw
ot agi faemie @ wwar g | A
fasiwa & =k 9@ mEmEw &
A AG QX a4 & TF & 1 ool
avgl @ WEY g9gr N A S
fo 7 ooy wam § fegmam ¥
Fo feeut famdr § & T forgamm &
wefta &+ s wefaAl 9w $S
G qrav FTAS AT agh qv wq
¥ aguar woar & B owaw F AW
TEr wega w3 € f F fegem &
feedr adf &1 #§Y W W & 9O
fg gmat fea sEPat & Qar
QT QN E S AW HEW F AR
N gy w fegea gl W@
Fo oAy faegm aw  f@ a3
g 7§ froeg gw o wHEa
ng Nt wed et ¥ 45 @
g SE F A & & gdAr

€ war ar f7 manw o g §SEE
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Ay gaor fed @ g & o&w
o9 A AW §3 ¥ f wex gy
gt v faar | Afsr gasr o
AHE H TG0 T H9 Ty AT IUFY
USED qEgAw T VaF TAd AT
1 fergras F @ @ var
st ag | st € e foas feegrar
& drarsd 71a § e § {3 q@iua
aF ot stz FE A B W=
gg® TEY & | A0 FE YR QT
AT AL A T A Fvar
qREd & | 9. as wiKiAw fgarws
FET EIGT SIS qF TAT TRY 97 AITHE
F Ry 8 W At fEe weay ag
afa @ ameyadt gfadm | &
AW &F FmfRl #:1 T ¥IA F
qEAT § AIFAR A0 § 7 SER
qIT TR W7 wlgear A @S
ger qfv=g fear & o omg o 9%
Wi & T Y F@ F1 Adl
fadr 1 o & g qAwRArT T YE
oiqer sa A fawEr Tgar g1 1951,
6130 71 Fr =39 A § Tl Srav
AT E 1 61 F1 &1 FEY qwAlGw 2
afer #ar Rl wYE @ wifaw
FW &P Ig T F FE 91 =79
gt & 8 esqr afe & saF ad
Awar L § Agd § B S oawaw
FGA@ FTIR E T g wHAr A2
a¥ | A ag § B omav 1971
ft ALY AT § q 1971 F gy

S owi § eRE A H{ wwear @an
PEAT E | UF AT ag & o S
AF AY § AT AT A §ar
Agt SWomr § & gowar § R o=
T F1§ 7 vaRr agw g
gt 1 g o Y € B oam oW
anfag arge g WAT AN WHA T
gifes § afpr g s adt @ &
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[+ srest Mg fa)
ST AT AT Ay § @7 @ AW
FF WX AW TN 81 & 98 37 F7
IR g AT 5@ TA 9T ) IS &1
§ oo § Arar Sgar g f5oag
amar faeer awfemi & weer 97
- fewt g & ov aga asr d@dwhE
gz Iw & wma § fiw owv agmr
¥FrEF A ey R E R owm Q-
ey vienfa @ wmA e W@ &
gFar FifF w3 wafg am g T
g FATE RIT AvaAr g oA
nEE &g § B gam s =lgho
qAE TSI W SEm § ) AW/
qA FIEAT qommed AT AlG B | =
IRY e e ARy | AR
AT & oy ey #ur § avd An & 40
AEd T g o wAET ¥ owa ¥
47 3T S5 g% g ww & 99
Ay wferw § a9 § 1 9w AW
F HE WY gw@ g | AW S
I g & BT aF Ve & SR
AT §7 J7E FIEA FF AT AT
g ) sy 8 fp @ agwe e
qAGIET gAY &7 QO whvasr w0
IR EHO AT JEH FT AET Av
IqF FE S oA A w8 § 9EEI
REAW ar s A7 s F war &R
S gTE wawrr g § 3@ wEEdy
& gin sl famge wie a0% 39
fear & fo stgm &7 A Swaw
AWE Al & S T T Jaardy gradi
darc g & s § ag faene @@ €
FfF fq@ 70F § A agR § A E
W A FgaT § & ol wEar g
Zafr g FEET | S S Wy § IAF
L H HIGH AT Teqar § 7 Hagwar
s B foeg we wfuse &) g
# off Armar g f g o |wat wgman

(No, 3) Bill, 1982
T &9 & o e feesly § ot g
TRl WaLid g W 9 ST §
a1 WY SHAC AT @ies F7RF &
¥ ored et off SeeT SREt g &
o fewelt ¥ 3w & fga i gear v
gfee & et W oM ar FaTal
¢ fadeht =mfw § @ sa%r =W
qifed FFA & WAH qEA g
ATE 1 I T oWl mew Efea
faur §iwm Ay fEd 9T M 31 am
g arftw faar afes 3w & wai=w
A wfafafy € 9% "@wam & S
Ared T A @t e g1 =
3g A eI g3 § @ AGH 9 43
eY R wEw =@ & fr v fadhm
F gR g1, ool g A gevd |
AnF qrF FrAa feeelt § § @ Ay
gmA sram & @y ;ar gfma
Fifd LTy ag gl § B o ol §
/AR & AFFL § a5 waslal g4i &
faw @ @ Fq =i gewar, ag
A4 TRA W wE waT & 1 nvv faRd
amfrEl & M wogar gledl ¥
EE F FA ANF 9@ § @ 6
ATGH QIRA FAT GAIT & | HTATH F Ay
fagsy € st wig § =W AW F Amfew
A8 & sAd waawar g dure FIN A
SR A Gedw @ TR & 7 &
TF a0 aga aF TPHIaT § 594§ .

mm@mﬁm#ﬁﬁ

TR ARATE | fergeam Y SAmomr

gy & 10 wXw § o oA g 3
10 7% FER A@ §id & o
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TTC YIT (gt o BqH qAard
Q¥ qHTH g Il g T w9
N FqrwAr F AT J5 FL FA
TRA B W OFHET @
¥ ATTRT WER WX W AR WA
SCUICE (R (1 B (L

Al TEt FId £ A wUd W -

YT HITHY
THEw  GRr

Tag a9 T FA A
g & g7 & s

A wewr g «fme aE e g

R C I b A E o v G I 11
arrEr @ 2 fE D FE WA
FH Ay & Sy T@A W A
FF ayg qdd ¥ wm €99
wad  aeas wac K O g g
FEI /AW FNF FEar AT § A
oL eaEt § oo feR =g S°
OB (T { O £ R (<]
& IedEaR @ ST 8 qd9T gE
geiyEae g S & 1 al weR
oAy gRoT & ff A9 &5 SEiR
WA & qAT F S g A
T FRy gqN AR WAQw W

wggrr giaal H % 9% § 9w
FET T

fr oz gl wasr TRrE T

Sraadr g afmr Fwarfga ad aa‘ff;

o fgr W& ZEW o0 AW
fga wdfafc ¥zq avd #9F TR
zrg T mer @rﬁgﬁ 3:

odl qIF T ;M #fa'ﬁaf'r CGll
¥ aqel # dow s 1w
gaear AT v M A ;AT TH
FIH AT AR AT HaAW A §
a¢ dETRd F WA HE | wd OF
Fge T miwr @msr Foawar g ofa
waarw  FEl w1 g fraiwor 49

ST B aqar H#qiﬁ

l
I

|

[
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g gfe waglae @ wmer sl
3T g1 T g foway wed & fod
@ #we a9 fad gz, T A
N AWAT G G AATY | FAT ST

qawd § ggd food @€ @
FLA AN N A g ST F AW

o #X W Efe food fir wey
Qy FATIN | I9F TP T a5 g |

TSt A WHT WIEHT W @A A

HIfEaTdH g 9¢  WEgY Al g
fooadt F1 g 7 g e
Iaa fag de food wgY g ar
T AT FF g FwGF gt W«
si|w & 1 Fqraw mimifeal § o
gard ¥ fawnw fer wr #0
™ AT W g s wwed
T IFE TAN F! AN I &
@AT AT AT T WA FE PG
I W WD AAC Y @Al TR
®T & g7 sSmer  gfe  dnfaa
g S W g2 Ay #v gfee
yIgr wr Fum A fee ol
7Y AR EfE wiwg ol aE qE
g 158 aRd Hagar =rEan g
frorst amm dRE aver g
TF q fHRe ARE w7 auear § we
A mweaT &gt & Ay S §
WY a« Ireaw wv g srger fea
7 | S owmmr frow #owead
FEAT 9T g a@i fore wwear &
WAAT  FAT  OTHT g A FAEE
quEa’ w7 w¢i g ¢ agifea) el =gt
w3 g g9 Aifeariadi 1 sudt
& TR TAGHT ¥ geTHT AW F
For foam | ;ST A ZTeEA AT ATy
Tt AT A wwE § TR § §e A
TG quaeq HIT IR ITH G211 G
R L C O (x: C ot B o s I
gaft ¥ dfer aodifre wads § g
FT aFg (sqqeA) J7 fad agy FEA



259Statutory Resolution re. [RAJYA SABHA] and Assam Appropriation 260

Assam Notification

[t wieet wigd faea]
g1 # g gt FrreraT | FEAT OF
fre § o g A qgw B giEa
wfa for o afcafie wagan gt
foad  fyafoay Y og=m ot v @
st fe o drw fadelr @ W
T o SRl et fran s,
IYF! W LH qUTL A | FT
T IAFAH FE(AA F TE FE
Ir@ Ef wmudt Fxgx W
g WASHT A AT gt AR
R 3 T AT § HC - HATA
g Fq wwR fege Wt @
for gotmwrr avfierer &Y S T
WA A QoierAT A aF oA
MW T gFN AT X YD AT
¥ faafergi av &t #df @ St
g AR owR & 1 dt wmE fad
T WG AT HWAD HHA AT
@ & xr‘rvs fareyr fosr ¥ a ST
ST@E

U U W EA AR 989U
femtr , S5z g & vy fag
seed A& aifa md gme S
W § A I . wdr ¥ fam
A @ OF, T oWTEr wg AW |
qfw & agar wmar g frommm
T FFT GAWF NG g oW
AR e g8 ¥ o@ wdl wem
BAT AL FT AT I a7
ENIT (&R &S ) AT HAGSETL
T’ HAr ofr dfax  gwmw @l
qFHIH AL G Y ggT )
IEN g wrefd gy ww 71
i ﬁg'g‘ea'r" & fgars  fag v 9
g swm fF & i ag W
qrfax Ftam g B ww 62 § w3 T
HIF I ETE gl YU AR vy aag
Wt if % gfr aw_r ¥
T 2P AT & mst oy

~ Mr. Vice-Chairman, Sir,
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T AT g Bl W FA e
faafrit a1 ww ARl ¥ EEFT
gt &1 qew T ay e
gl E Q9@ W FaT <@ AT
AW A TW IRA AWE  IRTG
frage & fo sy & weEar #)
g ¥ A afew wuwl d@me
gagm @ gfee ¥ ww  Fresmres
duar afd @1 wmar s wer.
ghi iR QW wrsfi s e

SHRI DINESH GOSWAMI (Assam):
I take my
stand here to oppose this Statutory
Resolution. The hon. Minister, Mr
Nihar Ranjan Laskar, has times with-
out numoer stated that the s:tuation
in Assam was normal. Now, if the
situation in Assam was normal, in
such a case, this Statutory -Resoluiion
was not at all necessary. Either his
statement that the situation in Assam
wag normal angd that the bandhs and
hartals had no effect was true. and in
such a case he should withdraw it, or
in the alternative, jf he admits that
the situation has really paralysed the
State, then let him say that he made a
wrong or misleading statement in the
House. We had attacked this Resolu-
tion earlier and I do not want o re-
peat the 'same grants now as the time
at my disposal is very short,

.Sir, I am speaking today with a
disturbed feeling, and a disturbed
mind as I foresee a very critical
situation in this State wiithin that few
months to come. The Government it
seems, have decided fo hold elections
in Assam, the Government his said
that they were aware of the constitu-
tional obligation that the President’s
Rule cannot be extended in Asiam
beyond 19th of March, 1983.. But let
us not forget that the Constitution is
meant for men and not men for the
Constitution, If serious political gques-
tions come up”one cannot take the
plea of the constitutional provision to
say that because of the constitutional
provision we will do something becayse

the Constitution can always be amand-

4
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ed. And in grder to avoid a crisis in
Assam, if need so arise, we shall have
to amend the Constitution the move-
ment leaders have expressed a view
categorically that if an election takes
place in Assam or an election is im-
posed on Assam without a solution of
the foreigners problem, then the peo-

ple of Assam Wwill not only
not participate in  the election
but will not allow ‘the election
to take place. And without

the participation of the people of
Assam_ any election will not only be a
shame election but a very serious situ-”
ation also might take place when
Assam may be a battleground between
the people and the Government and
probably linguistic and eominunal
tensions may also develop in the State.
In fact, tensions are beginning to
appear in the State and news of some
happenings have come, and I cannot
be or I cannot accept a situation where
the Assamese society may Te frag-
mented horidontally and vertically.
Therefore, I plead “with all huwnility,
with all the assertion at my c¢ymniand
that the Government of India do not
go ahead with the idea of holding the
election on the plea of discharging a
Constitutional obligation without fina-
ing a solution to the foreigners rroh-
lem. Let us not forget that ine situa-
tion in Punjab today is extremely
fluid, and a fluid situation in Punjab
meang danger to the integrity of the
country costly. And if at the same
time the Assamese mingd and the
younger Assamess people become
alienated, if they come to direct
confrontation and conflect with the
Government of India, there will be
a total alienation from the national
main-stream and in that case the
country shall have to suffer.

Now, coming to this oroblem, it
seems that the problem is almost on
its way to solution. Now, the Prime
Minister made a statement here a few
days back that the students are asking
for all or nothing. I don’t think-the
Prime Minister has been pruperly
briefed on this because when the
movement started it was the demand
of the students that the {foreigners

.
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from 1951 should be detected deleted
and dispersed. Then the students uni-
laterally said that we are guing to
accept those foreigners, even though
they are foreigners, who have come up
to 1961, Then, during the negotiations.
the students opposed the citizenship
certificates granted to persons and
took the position 'that they were not
geing to accept these certificates, But
I know that in the last round of
talks, they have now accepted t{bat
those people who have been granted
citizenship certificates by the Govern-
ment of Assam, will remain with
full rights as citizens. That they
have accepteg .

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Up-to-date.

SHRI DINESH GOSWAMI: Up-to-
date. they have accepted. They have
further accepted.... (Interruption)
Kindly do not interrupt me when ; am
speaking, Thirdly, they have alsp said
that as the question of dispersal of
this population is a very serious and
difficult guestion so, for the time bee
ing, to avoid this confrontation of a
constitutional crisis, they are prepared
not to insist for dispersal. What they
have demanded is more deletion of
the names of foreigners coming after
1961 from the voterg list. And after
ihe deletion of the names, the nego-
tiation may go on with the Government
as to how one can deal with this popu-
lation. Fourthly, the students have
decided to accept as the base the 1977
Voters’ List.

The 1977 voters’ list would e the
base and on that base, on that _notional
voters’ list objections and claimgs have
to be called for. If somebody can
claim and assert that he is a citizen,
his name will be there and after sub-
mitting objections if one can show
that he is not a citizen, his name will
be deleted.

My friend Mr. Handique said....

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Laskar, the,e are
serious points.

SHRI DINESH GOSWAMI: These

are accepted points Let Mr., Laskar
contradict.
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SHRI DINESH GOSWAMI: My
friend asked ag to who is the foreig
ner, who is to be identified and who
determines it. But the Government
has agreed to identify the foreigners.
Government has said that we will
identify the foreigners from 1961.
Now, how are you going to identify
the foreigners without knowing who
ig a foreigner. If a definition is not
there in the hands of the Government
as to who is a foreigner, how they are
going fo be identified? Therefore,
definition is there; they know who
the foreigners are and they are going
to identify. The students say that after
the foreigners are detected in accor
dance with the law and the Constitu-
tion of India, then under our law. 2
foreigner’s hame cannot be on the
voters’ list and, therefore, their
names should be deleted such names
from the voters’ list. The Govern-
ment says: We are going to detect but
not delete their names. We know that
this is a humanitarian problem which
deals with lakhs of people. and we
will discuss about these people and
find out some solution. But for the
next election, obviously, if the Gov-
ernment have come to the conclusion
thut one can be identified as foreigner
on the acceptance of the formula by
the Govrenment, then students are
no+ asking for anything which is not
under the law or the Constitution.
Under the present law and our Consti-
tution, those who have come before
1961, regularise them: those who have
got citizenship certiﬁCates, don’t tcuch
them. But if somebody has come
affer 1961 and is detected as foreigner,
delete that name, and we keep this
question gpen as to what and how we
deal with them. But after all these
ecricessions unfortunately, the jovern-
ment of India has not yet spelt out
their position.

My friend Mr. Handique also talked
of Muslim immigrants. But the prob-
lern of Muslim immigrants is not there
at all. The problem hag been with the
Hindu population which has come from

(No, 3) Bill, 1982

Bangladesh. Let me point out, Azsam
is a State which has been free from
communal tensions. Even at the tirae
when the rest of the country was
suffering from communal tension,
Assam was a State where in spite of
the fact that we had to lose a part
of our ferritory at the time of inde-
pendence, we were free from commudnal
tension. What the studetng are appre-
heacive of and rightly so is fhat if
the foreigners are categorised oa the
basis of Hindug and Muslims then
further complicationg will follow. So
ar as Muslims are concerned, the
word is ‘immigrant’ and the Govern-
ment said that they are prepared to
identify and delete their names; bt
those who are Hindus, on the ground
of eligibility to be citizens, the Gov-
ernment are not prepared to delete
their names. The students said: We
cannot accept a solution which will
create a cleavage between Hindus and
Muslims, because Assam is a State
which  unfortunately has linguistic
strain and we cannot import to Assam
communal strain. The State will Fave
to suffer tremendously for that and
the only way to solve this question i3
that if you have identified or are going
to identify somebody as foreigner.
then kindly delete that name
for the next elections. Delete
their nameg from  the next
elections: hold  elections; discharge
Constitutional obligations, and I
have said it in the past and again I
say that when the new Government
will be elected, students cannot say
that—or the movemeént leaders would
not be able to say—they-have not got
a genuine Government elected by the
people of Assam and the Central Gov-
ernment may discuss with the newly
elected Government which will coma
into the State as to what they propose
to do with the population. An{ :hat
the students have said is that we .=
not mind granting -citizenship -~ertifi-
cates also to them; but take them ¢.t-
side Assam, becatse there is a commit-
ment of the Government of India ot -
one point of time that Assam nas ween
burdened with 12000 refugees *amities
and no further burden will he placed
on Assam, TUnfortunately, the Jovern-
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ment has not taken a clear stand on
this and, therefore, the situation has
remained so. In the last round of
talks, Mr. Yogendra Sharma, I think
brought up a new proposal that let
the people of Assam be granted
Constitutional safeguards. I can speak
with certain amount of authority that
Government is prepared to consider
this proposal sympathetically or they
are even prepared to accepi this pro-
posal. Thjs was mentioned to us in a
meeting, in an informal meeting,
Which we had with Mr. Venkataraman
who is now dealing with this matter.
My serious charge against the Govern-
ment is this. Wil you kindly look
into' this position? On 26th March,
1982,—it is now October—I moved a
Resolution in this House, which said:

“Taking into consideralion the
. appreheansion of the indigencus
" people of Assam and the other nei-
ghbouring North-Eastern States that
they are going to be numerically
swamped and outnumbered....this
House is of the opinion that Go-
vernment should take immediate
steps to provide adequate safe-
guards including constitutional
ones to protect the cultural and
ethnic jdentity of such people.”
On 26th March, I moved this Reso-
lution, What was the reply of the
Government? They saig that there
was ho necessity for granting Consti-
tutional safeguards. The Govern-
ments stand at that time was that
there was no necessity. If my Reso-
lution which I moved on 26th March
1982, had been given serious thought
probably, between March and Octo-

ber, we could have, by this = time, -

formulated some proposals for Consti-
tutional safeguards because, it is easy
Wor talk about Constitutional safe-
guards, but it is difficult to spell them
out even if you want to incorporate
Constitutional Safegutrds, the Consti-
tutiona] Safeguardg cannot be finalised
just in the talks between two delega-
tions, constitutiona) safeguardg cannot
be finalised just by the Government
and others talkings that across the
table. There should be some sort of a
commission with experts on it so that

)
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they will be able to arrive at proper
conclusions. Can you expect that the
electoral roll to be corrected in a short
time? Now, it is end of October. Nor-
mally speaking, in order to correct the
voters’ list, you require six months,
Everyone also admit that there are a
large number of foreigners on the
voters’ list and in such a complex
almosphere in the State, now  the
Government expect that they would
be able to correct the voters’ list? Will
you be able to do this between
November and February when,
perhaps, you propose to hold the elec-
tions. If you decide to hold  the
elections in February, then, within
four months, you will not be able to
correct the voters’ list. You are
having talks with the movement lea-
ders on the 6th November. A Chief
Electoral Officer has been appointed
only a few days back. [Even holding
election in normal course, there will
be necessity of Constitutional amend-
ment. If one takes into account the
complexity of the situation, the res-
ponse of the Goevinment should not
be that they are going ahead with
the elections; the response of the Go-
vernment shoulq be ‘let us talk about
Constitutiond] amendment to some-
how avoid the crisis in the State’. In
fact, I feel that if Mr. Venkataraman
had peen given a free hand, probably,
the problem would have been solved
by now. MFT. Venkataraman was not
given a free hand. He went a long
distance ghead. But he was pulled
pack. I do not want to dilate on
this point, because, I also know some-
thing a5 fo what happened in the
discussion. But Sir, as T had pointed
out....(Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Mallick, why
are you going on disturbing? The
trend of the speech of the hon. Mem-
ber will be affected by this.

SHRI DINESH GOSWAMI: Sir, it
is not may intention to criticise the Go-
vernment or to use harsh words, As
Mr. Handique has rightly said,—he
also admits this—the Student leaders
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are not secessionists. We may  dis-
agree with them. One may think,
they are very hard core people, they
do not agree fo reason and they do not
have a political approach. But let us all
accept that they are committed peo-
-ble, committed to a cause which they
think is just and proper, And if this
younger generation in this most sen-
sitive North-Eastern Region gets alie-
nated, then. the integrity of the
country will suffer. That is why, I
would say, elections are of secondary
importance. . Elections are absolute-
ly of secondary importance, What is
important is creation‘of a climate of
confidence in the State. Confidence
between different communities, both
linguistic angq religious. Confidence
between the Govrenment of India and
the people of Assam. Because if ihe
Government of India falters, the peo-
ple of Assam and the younger gene-
ration will not distinguish between
the Indira Gandhi’s Government and
the rest of the country. The people
of Assam and the younger generation
will feel that the country has let them
down and obviously, this will give a
fillip and help to those forces who
want to destabilise the North-Eastern
Region. I would like fo submit that
it is impossible to correct the voters
list within four months and if you
are interested in holding the elections,
try to find a solution and the best way
to solve it is to identify the foreigners.
When you have agreed to identify,
you should starf jdentifying them. If
somebody has been jdentified as a
toreigner, his name should be deleted
because no foreigner can have his
name om the voters’ list, But as we
are aware, if lakhs of people are
identified, you cannot uproot them
evernight. But if we identify them,
we will know their number and we
will xnow what type of people thew
are. There may be people who may
fave been living there for a long
time, who might have properties and
whose children may be studying in
educational instifutions; there may be
some floating Hopulation also, There-
fore, it you know the number and the

. (No. 3) Bill, 1982

type of People, when you are talking
with a responsible Government in the
State, a solution will be much easier.
But if you stand on prestige today
and if you decide not to identify and
go aheag with the preparatjon of the
election on the ground that you are
going to discharge a constitutional-
obligation, the Constitution itself will
be butchered because democratic pro-
cess demands active participation of
all.  Therefore, I may submit with
all humility that the Government
should have a free thinking. Since
about two years talks are being held
but everytime the same point comes
in. Let there be some sort of new ap-
proach and I think this problem is not
such that it cannot be solved, Let us
start a new chapter in the history of
Assam.

Tl &% g fe® (9o 93w) ¢
IrawTered MR, WUHT H S99 §
AT g5t Wy AR wew #
qEAwE  Jael § gratg @ afagsEr
F oAy F gweT T A AW §
fafrar  der 3 fagww 1982
qT 7w faaT FY THT I T ATGL
forr ¥ gw dwew &1 WA
Far fadas o1 wOdw W@ & fou
GITZATE | .

Y, GFcT H TqET €T § IH
T w7 Joorg frarmar g f5 fo
TSl B W A F AT ATIvAH
qard wfas fem omr & 1 gEwr
Y AT TG F AT |
grafrga amofa ok =feet &
EFT A a1y &Y SAHT qFT wEH H
et ¥ ardeiew faawr ¥ & ot
a7 arafags WX Sfaa w=ww § )

S, AT §ET 59 1T & qEAd
gnr fip sraw § Y w0 a7 faareer
foafs ok offer/mat e
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g ST owEw AN JAAr A/ OAAEH

TEqY, QI FT ATAIA,  AFEOL, FIRT

ot wife a7y wifer 3 g qrawfaw

faaey sTaTar BT AT ®T § T

WAEE | TEIT WHEA ¢ HET
1 gFATd  framr &

e, wgi aF wed § 99 W@
HTRYAT FT I §, TP ATURT
qfifeafant & ofcien ¥ a1 sfaa
g 1 fara & maw  fawfae 2w
A fr 3@ aTa w1 T W W
, ®F ¥ I9® W WEfr 9w 2w
¥y arge & @ WTRR 99 W E,
grer fow gwre ¥ fwre @R
frar strg 1 &Y ferade qwd F A
g e & faar w@i wafa @At
gdar @ifar &\ § qeaa g &
oY BT HIRGT W7 gHT T FY
qAAT T fE g\ ofE,  waw
T YT TG T ET T TR UL
qEEAT § | T GATAT W1 QHTHTT
fastoa & fog goR ue At Agsar
K e wr g e & <@g off sraeas
21 wgEAaT A 97 § fF oy wWeY
»fraeT 3 fa e T wew ¥y ST
& ufq quf Sg § 741 Tg 9T q9T J4T
w4 ¥ TH queqT & qArynT & fag
§Id  TAANA § |

A, 4 O = F Fary @
TR AT T ALAT FAT TG §
fr ag 3w SmeAT A TSR F ATy

TN 1 FET ¥ ARG § wg |

dqr, ofaq T a7 TEE AFT
fere w1 AT 9gAT ], SAS(EA
g #wR) gE-mfm & dfew &
Taw  F  gAET &t gaa ¥ fag
FTHIC A7 qgraar w1 foad v mfsr

~
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T qaedqT Ig0 & qF AL qgr =
qF AT TR AT SATAT S S

A, wEw & feere # AR

- fafy et W AT WTATHRAT ©

qfr g & wrenw ¥ o wfw R
gs & wuFt agt Fr wgfaw anfoa
AR wgfaw swenfeat § e
& myg faaf fear sian =nfem
oar A Sr SUN 99 | § oW
T sfas fawra fear st =rfag
g IX A FAF GiS TITd F AWK
& S o wrefer S g S o
fo @ @9 & Tagas A< F@gafodi
FI ITH FT9 T FT Haw< oo G
X FHHT ATH ST AT A7 ITT
g 1

S, frwrg ¥ fag araae ¥
gl w1 fawra sravrs § ) wfuw
ggwi w fmiw frr st sfae
qgl OX F9 AT fAwrd | FdAw
1T & AU o WArEEar F AE
T3 Iad g A e aghe
sift W SAwrfoa & FeETr &
fad ok sfaw A a e
X 7 q3ATIASF Fr e i o o
qET I ATHFTAATIM HIR ZRRET FT ATH
TAA T GEQU AT & A g% 5@
T &1 ward  fwar s Anfed o
T faedeRor AR Ay s
] A WATEAT 0 @iy @y
T AT Y T wArIveRaT § R faard
F gl § afg A sg o seay
Ftara 8 F wuma Aoy ofwe Sfe
e FT EATT  HAH KT AGTA  SAT
qET WER AT AT AT HROF
ST WY St F7 gu¥ frd faww wy
FaurE I AEOE | Araa WR
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gafrasar av gfie ¥ e # g
TIT wE@IAT F gfewior § oEw &y
THEIT BT qHTETT B & {9 fremw
s 81 ¥ faearw
aweaT &1 frIEe T L ATy &
wa w@T A AR wepfq Ao«
T & " A W g qg 693
UF AT G FT TIT9AT &Y
L F W & v w A S
FHT F GHIYTT § qGgTA HAT A7 Y
X TTRIT F1 GGAW FT © & 975
Y qYTE 3T ATETE )

S, wew ¥ @ qad w1 wfaw
FHT T AFT AW W AN AqT B
g TA K uw swfaar A< 9fwal &
qg H< AYAT JIT H GATST FEIAT |

g2 g f9aqT 7 FO gw; —
a4t & oy § - -
% qa1 wiel § fawd, © -
AN g AgATIEL . - 7

T

T WERi ¥ ATA | qEIT AFeT H
AIAET w1 g Wk fagww o s
q T w@T g |

T oot Worr wwt (fee) o ATER
T GA & TW AT qEA ¥ WY A9
Tl AEr B 5 99 gER &
AT & FIE gIATS & aF T F47
ag AR s Hfas guws, THwT
a9 F4FF T F ST ST guwes
T NG § TAFT AgWERT T FHF
AW FT & &1 W Tawfey F

(No. 3) Bill, 1982

# ow A9 A AR WA W S
F oA GiAEAT FEA | owER A
qEAge, foar gurEd ag w oA
. § gz gfaast s |ifew
FIA HT TG TEN T W 7 b
T Faw a5 fF ag wod Tg %
W g, T AG T T W ®
THFT FIO HT AG qa & | qAES
o faer & W9 ammEl § o S
A ASGL WX ITAT g8 qfAaT
TR ST FH AfTET ST gOATS
& 7 @ ¥ qdfaa § AR 9wl W
7z § 5 SN fasmsmd widT
¥ qrr 7@l fe=r 0 ag wewee
Fagg F @ g 7 a8 sl
ARGR T AT AT F Q@
g R ITAT AT FT G LI AE
TN AEENT SAqitaE g gfwaw
ofgwd T TR F7F AT FE@T
qEs § | Iw Wifer & s
T @ S wr 8 sfad g owfaw
TR AT & gIFe a4 & fawTh
g 1 a7 gAR WA g9 a1
g ot & 5@ I/d #T weww g
HgT F GHET FATR FHA  TF
TR GHEAT § | S0P e qHeav
A FT & TR AW fFQe qur
F gaw gfaE § FTRr qTey-

gl #F ¥ | afe 98 U=m gwe

T gRN AT T FT ATeEr S
T FEE T Wl | afeT awEew F
I FgAT st § fF 7y aF s«
GEET FT GAH TE GAT HIT TEHT
g § 5 guro qw ww §duifw

.Wﬁwmlwﬁwﬁw

SECIEC
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& 9w ¢ WK wew ag § W |

Tga & Saifes STm @ AR faa
M F A OTF R ugfa &
W W oEwR w9 § & ogw
AT & U W@, §A97 &7 Gqse
d, Sa-afafafeat & faam gar gy
o =% fau wrawms & fF qua )
A &\ St e gar AeETr s J
T AR g7 T T F 9w g9
R 9 e smm ) & 7
R MR FTogaE 0 W
faadtt aifs € sl ww  fa=el
afeE Td § og @A § 1 g
% g Smera g, faQd &=l &
faaa Wt wiehfly g@wrR & @
W AREAn W M R E T
Mifer ¥ oF wA 92 G, T
T T TEY AR g q s S«
WA AT R fRAT | 9g HIEA
g o fF widig d@fqgm ¥ AmEne
q¥ 3w ¥ feqy Y d@dfqd Fa7 &
IAF UETT 9T AR ST A
FAT & % AR W, S AfE
Tg I AR N AEE & I9E
FreX faz & mfwer fear s =g,
gER A IN T ATERIL G
TifgT | F TS hEer w7
TAHT HEAT AELET TG T,
F6 Jg ¥ g wawd F wRwwQ
T FEFT & | g9 TRd § WR
@R F qF @Y g gA@ @ &
s ARl o wifeme §
ST B Tw-UF qfefead gresqaa
T ¥ R wg fefmw e
@ T FT BEAT T F A AT
fee § w@T wwF § W I TE)
& | dfaw F W) 9), FET *
T AF TEAAE hEAr T | W
gax Sar feafs § o e &9
g § EH wF adr sIw g fr

(No, 3) Bill, 1982

AN FifeTde  § uw-uw
qERAT a0 T | A et
F AR IT 8T F IR T A
g T gwmar 5 e s
FH A AREATE S F W @S

fir ' f
R wwmr & Y 99 @ 3o
¥ § S fF oA 7 A W
¥ R 1 A A oA WA
gfgere § | ST migs &Y @
gAr =TT 1 w47 WX ¥
TET gasm g1 7 =TT fF oagr free

T wifaqel T & 1 Fed

gAer ¥ | 9 X R AR @
waea & fF agm stmaw % ¥ aite
AR W ST qedA) wE § g
@Y T I¥ IV A gL FW F faq
g afe sew w3 @t dfqgw §
df §WET FAT AMfEr | 9w ST
F g FW F fag Furas oy
g =ifgm W Rl A e W
HEE F AW B WS, giegiaw
O SAEr AESfedr A1 A FE
g fear stAT =fgw | SwEr gRar
gy =ifgs, weer g SriEd )
™ gaEd § fF owe g oaw Ay
S5 & g & st Wl dn ;g
E 0 ¥ oar whus, 3 @9 A @
FICH, 951 ISR @ g S
HR ArEw F AR FT € W gR
g ST 1 ¥ g 9 Wgr 9%
UF a<F g X AW A0 Farfaw
TE FX Fgl OO aTE TYHY AT
# O, gepfa A gEd el
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& T A | ag T WIS wevHens
¥ a7 EgImEw  AeEEIE § Al
gifgar & I @Y WY TR
gfqer ¥ g9 wfgsR §, 3T whH-
FA Y W ww & Trfgw, arard
geqEerst & Afgwrd 1, amrias
wergera & wEEA FT AL
grgarfant & sfasd & g9
grEy i @ AR W @
TwE A A W AR Sdfas
ST &R FT §57 § Oy oA
9T [gY FF 45T gL g TFAT ¢
AFGAR, X &I & wdfia w31
R AEAT F JI 4 W A
w4 f5 99 aga & @@ @@ AR
FAqiEF AR A AT A
AT B AR AIT KT GIUTAR wE
T )

Y TARA FAXET ('\ﬁl'?
W) WEAT IIFAEAF ST, q0R
ar § mEraa g § AR g FA
A drFT AT £ § AR
FA & A Y § ar syxeqr
F fada® a3 § ) T AT AR
IZT ATIFARAAT FEIAT 8 T FaA
FAX & qraT F Ay 979 Wr g
a7t ag o fF o=at At oo
gAR "fqg AR AT FEAAT qaT
SR G T S G R A G 1
FT AT 72X T g 3w 3T F fpar
LAt FAr A HQT H AN FT
FEAAT T H JOLT A 93
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
Sir, I have been hearing the speeches
of hon. Membefs and I think so far
eleven hon. Members have taken
part in this discussion. T am sure you
will agree with me that all those who
have participated in this discussion
have gone far beyond the scope of the
issue which is under discussion.

From the speeches of the different
Members who participated in the
discussion on the Statutory Resolu-
tion, it is evident that except three
hon. Membes—one from the CPM,
Shri Dinesh Goswami and Sharmaji
others have not taken any serious ob-
jection to the declaration of certain
services as essential by the Assam
Government,

The justification for such a mea-
sure has not been disputed, My friend
Mr. Goswami has also raised g point
that when I say that the situation as
it exists today in Assam is peaceful—

b
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Yes, it is peaceful—why is such a mea-
sure necessary then? I only wang .0
remind him that when the gagitation
- leaders give a call for bandh and
other agitationa] programmes the anti-
" social elements take advantage of
8uch situation and create problems
for regular flow of essential services
to our population. Exactly, for that
reason, the Assam Government
thought it necessary to declare cer-
tain services as essential services,

The hon. Members who have parti-
cipated in this discussion have more
or less approved of the Resolution. 1
woulg naturally ask this House to ap-
prove of it.

Sir, as it was expected, hon. Mem-
bers have, while discussing this mat-
ter, gone into the entire gamut of
Assam problems right up to elections,
what is happening there and foreign-
ers, issue, “But as the hon. House
knows, the Government has all along
been anxious to resolve this issue to
the fullest satisfaction of all concern-
ed and have so far spared no efforts
in this direction. Not only with the
Opposition leaders, but we have heen
discussing this matter with leaders
of other groups, on various occasions.
O late, since January 1982, the leaders
of the Opposition have been taking
part in the talks with agitation leaders.
Tripartite meetings have Leen
going on Sharmaji has
rightly brought but certain points,
because he was taking part in the
tripartite discussion, and he knows
the facts. When Some other hon.
Members from the Opposition who
are not directly in fouch with  the
discussions say something, we are
really sorry for them. It is not cor-
rect to say that Government are not
willing to proceed or act according to
the existing law. My friend, Shri
Biswa Goswami, was telling that the
Government was not agreeable even
to follow the existing law and rgula-
tiong which the agitation leaders are
ready to accept. I think on this point,
Sharmaji has clearly explained what
has been going on during this period
of discussion,

(No. 3) Bill, 1982

Who are the real foreigners? Here
also I would like to clear one point.
The nationals from other countries,
and the people who have come from
erstwhile East Pakistan, now
Bangladesh, pefore partition, they
were part of India, they are in a dif-
ferent category from other Nationals
who came from, say, England or
other such countries. Basically we
must understand that point. We have
a commitment towards them; that
also should not be forgotien, That is
why I say that when we declare or
call these pepple as foreigners, let
us examine the cases as under the
exisfing law which is now there. We
are gagreeable to that and on  this
issue discussions are going on with
the agitation leaders. The Govern-
ment and the Opposition leaders are
sitting in the tripartite talks.

As has already been said, we are
again going to meet on the 6th, and we
hope that these problems will be thra-
shed out and there will be some sort
of an amicable understanding.

Again, another point has also been
made about the elections. Yes, Sir, it
is a constitutional necessity; the elec-
tion has fo be held there and there-
fore necessary arrangement has to be
made I think the State Government
and the Election Commission are look-
ing after that. Some of the Members
have said that once election is held
there, then naturally these agitations
and problems will die down. We also
wish that democracy should be allow-
ed to functions there. We also wish
that democracy should be allowed to
function there so that people who are
elected can take charge of this.

With these few words, Si= T hope
this House will approve this Resolu-
tion which I have brought before the
House.

SHRI DINESH GOSWAMI: You
have not replied to any of the points
raised bv us But I am not insisting
because the discussion is going to take
place, Normally, I would have insisted,
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THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): ‘He says that you have
- been replied to by Mr. Sharma.
SHRI DINESH GOSWAMI: Let

Mr. Sharma reply. -
THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): Mr. Rama Rao. would
you like to add something?

THE MINISTER OF STATE THE
MINISTRY OF FINANCE (SHRI

PATTABHI RAMA RAO): Mr, Vice-
Chairman, Sir, ry hon. colleague,
who is himself from f{hat State nf
Assam, knowidg the things personally
and having heard all the hon, Members
that have spoken earlier, has replied
quite adequately’ and I only add on
the financial side because some hon,
Memberg have raised the points anout
the Supplemen ary’ provision. ..

SHRI HAREKRUSHNA MALLICK:
Have you ever visited ‘Assam?

SHRI PATTABHI RAMA RAO:
Don't disturb. Are we intended to
be disturbed? I think you are an hon.
Member' of this House from the Oppo-
sition. Yoy should not...

SHRI HAREKRUSHNA MALLICK:
Parliament is for parleys. When a
point is raised it is raised in the inter-
est of the nation. Therefore, my in-
terjection is whether, ..

SHRI PATTABHI RAMA RAO: We
have never inter upted you. (Inter-
ruptions) Please note that yoy are an
hon. Member and I am a gentleman.
We have nevér interrupted you when
you were speaking. Then, we Jo not
expect you to interrupt us. But if
You have any doubts, certainly you
can ask us at the end. But do not try
to interrupt in the middle. It is not
proper.

SHRI HAREKRUSHNA WALLICK:
‘1 want 3 rubng from the Chair.

(No. 3\ Bill, 1982

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Dr. Mallick,
please do not interrupt, Mr. Minister,
you go ahead.

SHRy; PATTABHI RAMA RAQ: Sir,
1 wanted to tell him that myself being
a fairly senior Member I know what
orderliness is. Yesterday, Sir, it was
pointed out that out of the Supplemen-
tary provisions of Rs. 2.36 crores, Rs.
1.42 crores is for Police. This provi-
sion has become necessary for meeting
the shortfall in the original Budget
provision to meet the requirements
which have increased on account of
grant of additional Dearness Allow-
ance more ‘expenses on travel,
office accommodation, etc. This
Supplementary provision is only Tfer
the exisling staff, not for the supple-

meuntary staff.

Then, Sir, the other point on the
finance side which I would like to men-
tion is about ho¥ing of the elections.
The Appropriation Bill under consi-
deration is only for supplementary
provisions. In the original Budget it-
self, Sir, a provision hag been made,
as passed in July, 1982, for over Rs.
4.99 crores for meéting the expendi-
ture on elections, If more funds are
found necessary, further provision will
certainly be madé. ~ There is no diffi-
culty when the elections are being held,
and they are contemplated to be held.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I shall first put the
Resolution moved by Shri Laskar 1o
vote,

The question is:

“That in pursuence of sub-section
(2) of section 2 of the Essential Ser-
vices Maintenance Assam) Act, 1980
(41 of 1980) as amended by the
Essential Services Malntenance Act.
1981 (40 of 1981), this House ap-
proves the issue of the Government
of Assam, Political (A) Department,
Notification No. PLA-906/82/125.
dated the 30th September, 1982, de-
claring the following services to he
essential services withing the State
of Assam for the purpose of the
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Essential Services Maintenance
(Assam) Act, 1980 (41 of 1980):—

(i) Al] services in any establish
ment or shop dealing with the
essential commodities declared as
such by the Government of India
under the Essential Commodities
Act, 1955 (Central Act No. 10 of

1955) from time (o time and
licensed under the Assam
Trade Articles (Licensing and

Confrol) Order, 1982, dated 22nd
June, 1982 and the Assam High
Speed Diesel Oil (Distribytions
and Control) Order, 1981 and
Assam Paddy and Rice Procure-
ment (Licensing and Levy) Order,
1981‘; and

(i) All services in any establish-
ment or shops of appointed ce-
alers which include the whole-saler
and retailer decling with the ess-
ential commodities as declared by
the Government &f India under
the FEssential Commodities Act,
1955, from time to time and licens-
ed under the Assam Public Distri-
bution of Articles Order, 1982.”

The motion was adopted,

THE VICE-CHAIRMAN: Now, I shall
put the Bill to vote.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of the sState
of Assam for the services of the
financial year 1982-83, as passed by
the Lok Sabha, be taken into con-
gideration.”

The motion was adopted.
THE VICE-CHAIRMAN: We shall
now take up clause by clause consi-
deration of the Bill.

Clauses 2 and 8, and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula
and the Title were addegq to the Bill.

SHRI PATTABHI RAMA RAO: Sir,
I move;

«“That the Bill be returned.”

(No. 3) Bili, 1982
The question was Proposed,

SHRI HAREKRUSHNA MALLICK:
At the very ocutset, if you just have a
look at the Appropriation, the first
point that bulges out is the expense on
the police, which amounts to more than
40 per cent of what is being sought ta
be appropriated. 'Therefore, I inter-
jected when I asked whether youy are
going to propose a police State. And
it that is so, 1t will be a foolish State,
That is not only my warning but it is
the warning from the entire people of
India because it is the totality of the
people of India which ig concerned.
Therefore, Govt. must take not of these
things. In case they haye done it alrea~
dy, then Government will have to aug-
ment other development activities in
the State. It was declared that there will
be on IIT in the eastern secior, where
at least 60 per cent of the seats will
be reserved for the Easlern sector and
remaining for the mainland people.
Then we should . augment railways,
roadways and airways for intimate
connection of all these parts with each
other and with the rest of India. This
will not only mean development of the
area, but it will be of great importance
for strategic and. logisti; reasons, from
defence point of view, because that
part of the country is just surrounded
by neighbouring ceunt:y. Any moment
they may become the enemy country.
Therefore, to quote: Chanakya: What
is friendship wilh a neighbouring
country? Iither they will attack us
or we will aitack them. Therefore, we
should be very very careful, Already,
things are happening fast, Then 1
other point is what my friend Mr.
Dinesh Goswami pointed out. It is the
question of the people who were born
in that soil... ‘

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You are reapeating.

SHRI HAREKRISHNA MALLICK:
Their relations can remain there as
citizens and they can be given citizen~
ship rights just like to the Resettle-
ment Bill of Kashmir, The questior
therefore is, we have to clear it
there cannct be any alibi to
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|Shri Harekrishna Mallick]
Then Governor of Assam is nct there,
We should see that every State must
have its own Governor or the TLt.
Governor. We channot have a Govern-
ment of Assam living somewhere else
I think the hon. Minister will clarify.

SHRI PATTABHI RAMA RAO:
There is no scope of any reply beyond
what is in the Bill,

THE VICE-CHAIRMAN: The
{ion is:

“That the Bill be returned.”

ques-

The motion was adopted,

APPROPRIATION (NO. 4) BILL 1982

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Sir, I beg to

moved:

“That the Bill to authorise pay-
ment and appropriation of certain
turther sums from and out of the
consolidated Fund of India for the
services of the financial year 1982-83
as passed by the Lok Sabha, be
taken into consideration.”

(The Vice-Chairman (Shri Ladli
Mohan Nigam) in the Chair]

Sir, this Bill arises out of supple-
mentary appropriation.

_SHRI GULAM RASOOL MATTO
(Jammu and Kashmir): Sir, on a point
of order.We have passed only the Bill
We have not passed the other one, the
Resolution. The discussion on these
two things were to take plac.
simultineously. No doubt about
it, But +while the BIll was cc
sidered clause-by-clause and voted.
the Resolution has not been put to
vote by the Vice-Chairman. Only the
Bill has been voted.
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SHR] PATTABHI RAMA RAO: 8Sir,
this Bill arise out of supplementary
appropriation charged in the Consoli-
dated Fund of Indig and demands
voted by the Lok Sabha on the 19th
October, 1982, The total amount prc-
vided in the Bil]l is Rs. 589.70 crores of
which Rs, 51.21 crores is charged on
the Consolidated Fund of India and
the- balance of Rs. 538.49 crores has
been voted by the Lok Sabha. )

Transfers to the State ‘Govemr’pents
provided in the Bill gggregate to Rs.
181.47 crores, of which Rs. 76 crores
are for granis fo1 relief an account o
cyclones and floods and Rs. 50 crores
for short-term loans to the States for
purchase of fertilisers and other agri- -
cultural inputs.

Release to public sector enterprises
amount to Rs. 164.49 crores, of which
Rs, 50 crores are Zor loans to the Natio-
nal Bank for Agricultural and Rural
Doyelopment, R 27 ercres for losns
to the Delhi Transport Corporation
2rd Rs. 2310 (reres for su%s.ription
to the share capital of the General
Insurance Corporation of Indig and RS.
22.87 crores for loans to the National
Textile Corporation. Rs. 200 crores
have been provided tor subsidy pay-
ment under the Fertiliser Retention
Price Scheme. The halance amount of
Rs. 43.74 crores is for other expondi-
ture.

As details of the supplementary de-
mands are gvailable in the documents

. laid on the Table of the House on the

16the October, 1982, I would not hur
den the House with further details.
However I would answer any points
which the hon. Members may raise,
during the course of the debate.

Sir T rhove.

The question was proposed.
SHRI R. R. MORARKA (Rajasthan):

M.r. Vice-Chairman, Sir this is the
second lot of supplementary demands



